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JAB BACKWARD CLASSES (GRANTS
wTHE PUNJ{;‘F LOANS) ACT, 1957, (

punjab Act No. XVII of 1957..

ived the assent of t,hp Governor of Punjab on
[%5;“1957, and first published for general informa-
10th t’ e  Punjab Governmment Gazette (E:- traordinary)

. in th
tion M LT iy, 1957.]

of the
—'1 [ 2 3 S ’ , 4
———-:=-| —
l No.' Short title Whether repealed or otherwise
Year . affected by legislation
1957 XVII The Punjab Backward | Amended by the Punjab Reorganisa-
: ‘ Classes (Grants of tion (Chandigarh)(Adaptation of
Loans) Act, 1957 Laws on State and Concurrent
. Subjects) Order, 1968

AN
ACT

to pr.ovide. Jor the extension of loan facilities to persons
belonging to Backward Classes in the State of Puniab.

. Beitenac;ed by the Legisl o St 1
. ¢ gislature of the State of Punjab
0 the Eighth Year of the Republic of India as follows :—

L. (1) This Act ma ‘ ' ' ]
y be called the Punjab Back
"ard Classes (Grant of Ioans) Act, 1957.

(2) It extends 1 S Union terri
f Chan digarh]. 0 the whole of the ¢[Union territory

S

"For Staq .
°'dlnary), 15?—‘;?"‘;;'; ?gjglcts and Reasons, see Punjab Government Gazette (Extra-

2 Q. .
(Chan.disubS!itul'cd for th o R . — ;
garh € words “‘State of Punjab” by the Punjab Reorganisation
XAdaptat,on of Laws on State and Concurrent Subjects) Order, 1968,

Short title, exten.
and Commence
ment.
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(3) It shall come into force at once,

Definitions, 2. In this Act, unless the contexg Otherwig
yuires,— ¥

a) “‘Backward Classes” means .
(@) to the Scheduled Castes =5 s g:}]loggmg
Tribes as notified i the Schedyjeq ecu]ed
and Scheduled Tribes ‘(Modification) Oastes
956, or other . classes of Citizeps de(:r T,

by Government to e Backwarg CI
from time to time ;

(b) “‘borrower” means an individua] pe
a backward Clags to whom 3 Joan
granted under this Act ;

longing to
has begy

(c) “Controlling Authority” means the authori

) appointed by the Government by notifica.
fion in the officja] Gazette to be Competent
to-sanction a loan under the powers conferred

by this Act and to take such steps as are

necessary for the enforcement of the provisions
of this Act.

(d) “Government” means the [Central Govern-
ment], _ .

(¢) “the loan” means interest-free loan granted
by the Government to a borrower :

(f) “‘prescribed” Mmeans prescribed by rules made
~ under fhis Act.

Limi . a

imit of loan, 3. The amount of loan which may be ralt?ll.l]fg{l stz:)n 3
borrower ‘under thjs Act shall not exceed two _
rupees.

jab
jab” by the Pumkt?
'Substituted for the words “Government of the State of Punja \ Subjects
Rcorgsa%i:a'tig: (Chandigarh)(Adaptation of Laws on State and Congurrent ol
Order, 1968,
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4. (1) Any person bc"’"&’ing_ to the Backward Procedure  for
Classes may submit to the Controlling Authority an ap. *netioning loans.
lication in the prescribed form, supported by an affidavit
stating the amount of loan desired by him, the purpose
for which it is desired and the manner in which the re-
payment of the loan, if granted to him, is proposed.

(2) The Controlling Authority, if satisfied that the
applicant is a person belonging to the Backward Classes,
may sanctxo_n‘tl}e loan to the extent of the amount stated
in the application or any lesser.amount, subject to a
| maximum of two thousand rupees in each case.

5. (1) When an application for loan has been Security forirepay-
sanctioned, the applicant shall execute a bond in the ment ofloans
prescribed form undertaking to apply the money lent to
the purpose or purposes for which, and to fulfil the con-
ditions on which, the loan has been sanctioned.

(2) For the loan so sanctioned, the applicant shall
furnish one surety, and the person and property of the
applicant as well as of the surety shall be liable for the
repayment of the loan and costs, if any, incurred in
making or recovering the loan :

Provided that the Controlling Authority may in any
case exempt the applicant from furnishing a surety.

. . A t to be
6. When the application for a loan has been sanc- cxcuted by

tioned the applicant shall execute a bond in the pres- applicant.
cribed form undertaking to apply the money to the pur-

pose or purposes for which, and to fulfil the conditions

on which, the loan is granted and shall undertake that

If it is not used for such purposes or if there is any breach

.of such conditions, the amount of the loan shall be re-
coverable from him in the prescribed manner.

7. The loan shall be repayable by the borrower in Loan how
20 half-yearly equated instalments ; repayable.

Provided that the repayment of instalments shall
commence on the expiry of four years from the date of

Payment of the loan.

-
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Inspection and 8. Any borrower whq makes defauj¢ in ¢ .
nformaton,  ment of the loan or any instalments thereof g "opay,
bound— Al by

a) to comply with any generg] or gnl.

(a) of the Controlling Authority relﬁ?ﬁ'a] Otdey
inspection of the premises, buildings mg o th
and stock in hand purchased Or hire (?Chme,y
borrower with the aid of the loan 8ranty the

him ; and ed ¢,

(b) to furnish any .informatfoh Whibh the '
trolling Authority may require ip iég;?‘
of the purpose or purposes for which the loag

was granted or of the manner ip Which tpg
loan has been or is being utilised. -

Consequences 9. 1If the borrower fails Withou't'”réasonableffcaﬁse\
of failure by . -t cEhIEiLY zval

borrower to . . '

comply with an (1) to comply with any order}.l_r_;ad.e: Or - to-furnish
to furnidh” " information required under _section 8, or -
information , , , ' ’

e (éi) if the Controlling fAutlri‘o,rityz,-' after inspection

provided for in section 8§ or otherwise, is
satisfied that the money lent is not beirg ap
plied to the purpose or purposes._for which it
was lent or that any condition ~on. which it
was granted is not being duly fulfilled, the
Controlling Authority may depla_.re, notw:tl:i-
standing anything ' contained in the. bﬁﬂ”
executed by the borrower, that the ,]oa“n} ; ;’Le
be immediately recoverable and' shal %
~notice of such declaration to the borrower:
; nt1ce
Appeal. 10. Within six weeks of the receipt of the ;‘tot;;e
under section 9, the borrower may'f_lPPeal, .agaglovern-
declaration of the Controlling Authority to the shall
ment, and the decision of the Government thereon
final. L 2d & | 1
; A ' ; t thereo
Mode of recovery, 11. (1) When the loan or an instalmen date, ¢
falls due and is not paid on or bef‘ore»;‘hef due overa
when the loan has been declared immediately re0 ™"

-
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. nd subject to the order made on appeal
Jnder Secnonre%e ding section, the Controlling Au(hé)rity
yndef the P served on the borrower, a notice calling
may Gau” 0 pay the sums due within such time and to
upol ﬁ,’}?fcef as may be f ixed therein.
such . : '
In case of defall]t 1n QomPIylng.thh such nOtiCB,
) ed in the notice including costs, if any

_ specifi :
ihe i?:clls b)?ethe Government may be realized as arrears
ncu
tof jand revenue-
The decision of the Government as to whether _
Finality of decision

tions laid down in or under any of the provisions of G ,
hetﬁ(i)smkct have been satisfied shall be final, and no suits o ovemment
of 11 be brought in any civil court to set aside or modify
sha hereunder, nor shall the same be

order made t é -
a?,Zstioncd by any court of law in any proceedings

whatsoeVer.

13. No prosecution_, suit or other procee iz
shall lie against the Government or any officer or authority
vested with powers under this Act for anything in good
faith done of intended to be done thereunder.

14. (1) The Government may make rules consistént power to make
with this Act for the carrying out of all or any of its pur- s

poses.

(2) In particular and without prejudice to the
generality of the foregoing power, the Government may
make rules regulating or determining all or any of the
following matters, namely :—

(i) the forms of the applications to be made and
deeds to be executed in respect of loans ;
(i) the mode in which payment of loans is to be

__made to borrowers ; )
(iii) the forms of notices to be given or declara-
tions to be made by the Controlling Authority;

and

Legal proceeding

(iv) the purpdses for which loans may be sanctioned

under this Act.



